
 
Before the Appellate Tribunal for Electricity 

(Appellate Jurisdiction) 
 

Appeal No.177 of 2010 & IA Nos. 131 & 205 of 2011.  
 
Dated: 12th October, 2011 
 
 Present   : Hon’ble Mr. Rakesh Nath, Technical Member 

  Hon’ble Mr. Justice P.S. Datta, Judicial Member 
   

In the matter of:  
 

Tamil Nadu Electricity Board  ……   Appellant (s) 
       
      Versus 
 
G.M.R. Power Corporation & Anr. …..   Respondent (s) 
 
Counsel for the Appellant (s):     Mr. R. Muthu Kumaraswamy, Sr. Adv. 
                                                    Mr. H.S. Mohammad Rafi, Adv. 
                                                            
Counsel for the Respondent (s): Mr. C.S. Vaidyanathan, Adv. 
                                                    Mr. Gopal Jain, Adv.     
                                                    Mr. Kaushik Mishra, Adv. 
                                                    Mr. Ankur Sood, Adv. 
                                                     Mr. Vaibhav Choukse, Adv. for R-3. 
                

ORDER 
 

  Heard the learned counsel for the parties on IA No.205 of 

2011.    

  Learned counsel for the respondent no.1 has stated that about 

Rs. 45 crores have not been paid against the arrears due to them 

as per the order of this Tribunal dated 19.11.2010.  Learned Senior 

Counsel for the appellant undertakes that the payment will be made 

before 11.11.2011. 

  

            Contd….P2/- 
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  The parties are directed to file written submissions on or before 

31.10.2011.   

   

  Post the matter for reporting compliance on 11.11.2011.  

 
 
(Justice P.S. Datta)                (Rakesh Nath)                            
Judicial Member               Technical Member 
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